INDIAN EXPRESS, Delhi, 18.11.2022

Page No. 10, Size:(20.74)cms X (15.36)cms.

%

g
NATIONAL HUMAN
RIGHTS COMMISSION

Girls take boat across Sutlej to reach
school: NHRC issues notice to Punjab

EXPRESS NEWSSERVICE
LUDHIANA, NOVEMBER 17

TAKING SUO motu cognizance of
The Indian Express report on two
girls from a village near India-
Pakistan border, who have to take
a boatride and then walk 4-kms
to reach a senior secondary
school, the National Human
Rights Commission {NHRC)
Thursday issued a notice to
Punjabover “lack of proper edu-
cation facilities for children in the
Sutlej-surrounded border areas”.

The Indian Express, in its edi-
tion dated November 16, had re-
ported how Kareena Kaur (12)
and Kirma Rani (13) from
Kaluwara, avillage on the zero
line of the border in Ferozepur
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The Indian Express published the reportin edition dated November 16

surrounded on three sides by wa-
ters of the Sutlej and by the bor-

der fence on the fourth, travel to

Government Senior Secondary
Schoolat Gatti Rajoke village.
They cross theriver onbedi, a
boat that is manoeuvered using
anoverhead cable or rope teth-

ered to poles on either ends of

the bank. They are the first girls
from their village to attend the
school across the Sutlej.

Ina statement, the NHRC said

Fri, 18 November 2022
https://epaper.indianexpress.com/c/7@ )

that it “has observed that the
contents of the news report...
raiseissues pertaining totheap-
athy of the state authorities to-
wards the Right to Education of
thestudents as well as the Right
to life and dignity” of the people
residing in the area.

“The state has a responsibil-
ity to ensure their safety and to
safeguard their rights by provid-
ing them an environment to live
with dignity..," itsaid.

C0,



TIMES OF INDIA, Chandigarh, 18.11.2022

Page No. 7, Size:(4.26)cms X (10.19)cms.

%

g
NATIONAL HUMAN
RIGHTS COMMISSION

NHRC notice to
Punjab over
edu facilities

New Delhi: The National Human
Rights Commission (NHRC) has
served a notice to the Punjab go-
vernment over a media report
that students in Kaluwara village
in the state do not have access to
proper educational facilities.

Taking suo motu cognizance
of the media report, the NHRC sa-
id the students, especially the girls
in Kaluwara village, first walk on
foot in slushy banks of the Satluj,
then beard a ‘berhi’ (wooden boat)
and cross the river to walk for
another 4 km along the border
with Pakistan before finally rea-
ching the Government Senior Se-
condary School in Gatti Rajoke
areaof Ferozpurdistrict.

“The media report revealed
that Kaluwara is surrounded on
three sides by river water and by
the border fence on the fourth. Du-
ring heavy rain, the river floods fi-
elds and homes, forcing the resi-
dents to spend days on roof tops,”
the NHRC statement said. tn
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NHRC issues notice to Punjab govt over children's education
http://www.uniindia.com/news/india/nhrc-punjab-govt/2862638.html

The National Human Rights Commission (NHRC) issued notice to the Punjab
government over reported lack of proper access to education facilities for children of
border areas of Ferozpur district. The Commission took suo motu cognizance of a
media report about the plight of students of Kaluwara village of Punjab especially the
girls who have to first walk on foot in slushy banks of the river Sutlej then board a Berhi
(a wooden boat) and cross the river to walk for another 4 kms along the border with
Pakistan before finally reaching the Government Senior Secondary School in Gatti
Rajoke area of the district Ferozpur of the State, NHRC in a statement stated. The news
report further revealed that Kaluwara is surrounded on three sides by river water and by
the border fence on the fourth. It is also stated that during the heavy rain, the river
floods fields and homes, forcing the residents to spend days together on their rooftops.
The village houses 50 families and has only one primary school. Most of the girls
studying in the primary school drop out after Class-V due to the extreme difficulties in
getting to the schools for higher education, it stated. The Commission observed that the
contents of the news report, if true, raise issues pertaining to the apathy of the state
authorities towards the Right to Education of the students as well as the Right to Life
and Dignity of the people residing in the area. The State has a responsibility to ensure
their safety and to safeguard their human rights by providing them an environment to
live with dignity, it added. Accordingly, it issued a notice to the Punjab government,
calling for a report along with the action taken report about the steps being taken or
proposed to be taken to provide for better and hassle-free access to the students to the
school in the area, either by creation of a new school at a nearby place or by providing
better access, avoiding the river Satluj/Berhi, while reaching the school, it added.
According to the media report, carried on November 16, the two girls, who have been
attending high school amidst odds, say that sometimes they are the only ones on the
Berhi without any boat man, which is maneuvered using an overhead cable that is
tethered to poles on either ends of the river bank. The girls have to tug at the overhead
rope with all their might, haul themselves onto the boat and wait for it to steady itself
before rowing to the other side. It was also mentioned that sometimes the students have
to wait for the Berhi for more than two hours as they have to wait for someone from the
other side to row the Berhi towards them.
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NHRC issues notice to Punjab government for failure to provide means of
transport to students for crossing Satluj river
https://www.aninews.in/news/national/general-news/nhrc-issues-notice-to-punjab-
government-for-failure-to-provide-means-of-transport-to-students-for-crossing-satluj-
river20221117223125

https://theprint.in/india/nhrc-issues-notice-to-punjab-government-for-failure-to-provide-
means-of-transport-to-students-for-crossing-satluj-river/1222423/

https://news.webindia123.com/news/Articles/India/20221117/4004843.html

https://www.devdiscourse.com/article/headlines/2255783-nhrc-issues-notice-to-punjab-
government-for-failure-to-provide-means-of-transport-to-students-for-crossing-satluj-
river

The National Commission for Human Rights on Thursday issued a notice to the
Bhagwant Mann-led Punjab government following a media report, published by a
prestigious newspaper, over the state government's failure to provide a mode of
transport to the students, compelled to cross Satluj river on a Berhi (a wooden boat) to
reach Government Senior Secondary School in Punjab's Ferozpur district. The NHRC is
believed to issue the notice to the Punjab government over the reported lack of proper
access to the education facilities for children in the Sutlej surrounding border areas of
the Ferozpur district.

"The National Human Rights Commission, NHRC, India has taken suo motu cognizance
of a media report about the plight of students, in Kaluwara village of Punjab, especially
the girls, who have to first walk on foot in the slushy banks of the river Sutlej then board
a Berhi (a wooden boat) and cross the river to walk for another 4 kms along the border
with Pakistan before finally reaching to the Government Senior Secondary School in
Gatti Rajoke area of the district Ferozpur of the State," said a press release.

The Commission also observed that the news of the girls, being deprived of proper
transportation facilities, raises issues pertaining to the apathy of the state authorities
towards the Right to Education of the students as well as the Right to Life and Dignity of
the people residing in the area. The State has a responsibility to ensure their safety and
to safeguard their human rights by providing them with an environment to live with
dignity. Accordingly, it has issued a notice to the Government of Punjab and sought a
report along with the action taken report (ATR) about the steps being taken or proposed
to be taken to provide better and hassle-free access to the students to the school in the
area, either by the creation of a new school at a nearby place or by providing better
access, avoiding the river Satluj/Berhi, while reaching to the school.
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NHRC notice to Punjab govt over no access to proper educational facilities in
Kaluwara village
https://www.ptinews.com/news/national/nhrc-notice-to-punjab-govt-over-no-access-to-
proper-educational-facilities-in-kaluwara-village/460397.html

https://www.devdiscourse.com/article/education/2255768-nhrc-notice-to-punjab-govt-
over-no-access-to-proper-educational-facilities-in-kaluwara-village

https://www.nyoooz.com/news/delhi/1705526/nhrc-notice-to-punjab-govt-over-no-
access-to-proper-educational-facilities-in-kaluwara-village/

https://www.latestly.com/agency-news/india-news-nhrc-notice-to-punjab-govt-over-no-
access-to-proper-educational-facilities-in-kaluwara-village-4472966.html

The National Human Rights Commission has served a notice to the Punjab government
over a media report that students in Kaluwara village in the state do not have access to
proper educational facilities. Taking suo motu cognizance of the media report, the
National Human Rights Commission (NHRC) said the students, especially the girls in
Kaluwara village, first walk on foot in slushy banks of the river Sutlej, then board a
'‘berhi' (wooden boat) and cross the river to walk for another 4 kms along the border with
Pakistan before finally reaching the Government Senior Secondary School in Gatti
Rajoke area of Ferozpur district. "The media report further revealed that Kaluwara is
surrounded on three sides by river water and by the border fence on the fourth. During
heavy rain, the river floods fields and homes, forcing the residents to spend days on
roof tops. The village houses 50 families and has only one primary school. Most of the
girls studying in the primary school drop out after class 5," the NHRC statement said.

The Commission has also sought a report from the Punjab government and asked it to
mention what steps have been taken or proposed to provide better and hassle-free
access to students in the area, either by building a new school at a nearby place or by
providing better commuting facilities.

"The Commission has observed that it becomes imperative that the state government
makes it possible for every child to get an access to the education system, without
much hindrance or difficulty so that the fundamental significance of the life of an
individual can be achieved," the statement added. PTI ABU SRY SRY
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National Human Right Commission Serves Notice To Punjab Government Over
No Access To Proper Education
https://www.ndtv.com/education/national-human-right-commission-serves-notice-
punjab-government-over-no-access-proper-education

The National Human Rights Commission (NHRC) has served a notice to the Punjab
government over a media report that students in Kaluwara village in the state do not
have access to proper educational facilities. Taking suo motu cognizance of the media
report, the NHRC said the students, especially the girls in Kaluwara village, first walk on
foot on the slushy banks of the river Sutlej, then board a 'berhi' (wooden boat) and cross
the river to walk for another four kilometres along the border with Pakistan before finally
reaching the Government Senior Secondary School in Gatti Rajoke area of Ferozpur
district.

“The media report further revealed that Kaluwara is surrounded on three sides by river
water and by the border fence on the fourth. During heavy rain, the river floods fields
and homes, forcing the residents to spend days on rooftops. The village houses 50
families and has only one primary school. Most of the girls studying in primary school
drop out after Class 5,” the NHRC statement said.

The Commission has also sought a report from the Punjab government and asked it to
mention what steps have been taken or proposed to provide better and hassle-free
access to students in the area, either by building a new school at a nearby place or by
providing better commuting facilities. “The Commission has observed that it becomes
imperative that the state government makes it possible for every child to get access to
the education system, without much hindrance or difficulty so that the fundamental
significance of the life of an individual can be achieved,” the statement added.
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Express Impact | Girls riding a boat across Sutlej to reach school: NHRC issues
notice to Punjab
https://indianexpress.com/article/cities/ludhiana/express-impact-girls-riding-boat-sutlej-
nhrc-issues-notice-to-punjab-8274526/

Taking suo motu cognizance of The Indian Express report on two girls from a village
near India-Pakistan border, who have to take a boat ride and then walk 4-kms to reach
a senior secondary school, the National Human Rights Commission (NHRC) Thursday
said issued a notice to Punjab government over “lack of proper education facilities for
children in the Sutlej surrounded border areas”.

The Indian Express, in its edition dated November 16, had reported how Kareena Kaur
(12) and Kirna Rani (13) from Kaluwara, a village on the zero line of the border in
Ferozepur surrounded on three sides by waters of the Sutlej and by the border fence on
the fourth, travel to Gatti Rajoke village to attend classes at the Government Senior
Secondary School there. They cross the river on bedi, a boat that is manoeuvered using
an overhead cable or rope tethered to poles on either ends of the bank. They are the
first girls from their village to attend the senior secondary school across the Sutle;j.

In a statement, the NHRC said that it “has observed that the contents of the news
report... raise issues pertaining to the apathy of the state authorities towards the Right
to Education of the students as well as the Right to life and dignity” of the people
residing in the area.

“The state has a responsibility to ensure their safety and to safeguard their human rights
by providing them an environment to live with dignity...Accordingly, it (Commission) has
issued a notice to the Government of Punjab, through its Chief Secretary, calling for a
report along with the action taken report about the steps being taken or proposed to be
taken to provide for better and hassle-free access to the students to the school in the
area, either by creation of a new school at a nearby place or by providing better access,
avoiding the river Sutlej, while reaching to the school,” read the statement.

With about 50 households, Kaluwara village only has a primary school and most girls
drop out after Class 5. Daughters of small farmers, Kirna is in Class 8 and Kareena in
Class 6.

Issuing the notice, the NHRC also observed that “it becomes imperative that the State
Government makes it possible for every child to get an access to the education system,
without much hindrance or difficulty so that the fundamental significance of the life of an
individual can be achieved”

“In this context, it also noted the Supreme Court order in Avinash Mehrotra v. Uol,
(2009) 6 SCC 398, as well as the introduction of Article 21-A in the Constitution, which
makes the State liable to provide free and compulsory education to all the children of
the age of six to 14 years. The Commission has further noted that the Government of
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India has been emphasizing upon education to the girls... but such news reports
indicate that there are many grey areas, where a lot of work is yet to be done. The poor
citizens cannot be left to their fate and to use a Berhi (wooden boat) to cross a river
daily to reach the school, market or their place of work,” read the statement.
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Nine girls missing from Kerala shelter home: NHRC issues notice to state, police
chief
https://www.thenewsminute.com/article/nine-qgirls-missing-kerala-shelter-home-nhrc-
issues-notice-state-police-chief-170023

The NHRC has issued notices to the Kerala government and the state's police chief
over reports that nine girls have gone missing from a shelter home at Kottayam in
Kerala, officials said on Wednesday, November 16. Besides this, the Commission,
considering that the incidents of missing girls is happening repeatedly in Kottayam, has
asked it's Special Rapporteur Hari Sena Verma, to visit Kottayam and submit within two
months a report, including the facts related to the instant case also. He is also expected
to suggest measures to avoid such incidents in the future, they said.

The National Human Rights Commission in a statement said it seems that the inmates
are "not satisfied or happy with their stay" in this shelter home, adding, there is a prima
facie possibility of some kind of "inhuman and undignified treatment being meted out to
these girls forcing them to leave it”. The NHRC has taken suo motu cognisance of
media reports that nine girls went missing from a shelter home at Manganam in
Kottayam.

"Reportedly, when traced by the police at the residence of one of the inmates, the girls
resisted their return back to the shelter home. This is the third such incident reported
from Kottayam in recent months," it said.

The Commission has observed that going by the contents of the media reports, it
appears that there is a lack of supervision and effective monitoring of the shelter home,
run by an NGO, Mahila Samakhya. Despite this, it is accredited by the Social Justice
Department and the Child Welfare Committee, it said.

Accordingly, the Commission has issued a notice to the chief secretary of Kerala,
seeking a report on the incident, along with the action taken report. It should also be
reported whether there was any involvement of a public servant from the department of
social justice or child welfare committee to enable the girls to run away from the shelter
home.

The report must explain the reasons for the dissatisfaction and disillusionment of the
missing girls with their stay in the said shelter home, the statement said.

A notice has also been issued to the director general of police, Kerala regarding the
status of the case registered for missing girls from Manganam in Kottayam and arrest, if
any. The report must also contain the status of the implementation of the Standard
Operating Procedure for Combating Trafficking of Persons in India, issued by the NHRC
in the year 2017 to prevent trafficking within the state of the vulnerable sections of
society. The response is expected from the officers within two weeks, it said.

The Commission, over the years, has been consistently advocating that missing
children, including the girls, may be the cause for trafficking to be exploited sexually or
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into slavery for forced labour at households, massage parlours, and spas. They may be
subjected to illegal adoption or child marriage.

That is why it issued a Standard Operating Procedure (SOP) for Combating Trafficking
of Persons in India in the year 2017 but it has observed that concerted efforts from all
stakeholders need to be augmented to eradicate a social menace like human trafficking,
it said.
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HC Refuses to Interfere With Compensation Given to Student Beaten by School
Principal

https://www.news18.com/news/education-career/hc-refuses-to-interfere-with-
compensation-given-to-student-beaten-by-school-principal-6403063.html

T he Delhi High Court on Wednesday refused to interfere with an order passed by the
National Human Rights Commission (NHRC) awarding over Rs 3 lakh as compensation
to a student who was beaten up by his school principal.

The NHRC had taken cognizance of the incident in which the class 11 student was
forcibly taken out of his class in the presence of other students and severely beaten up
by the school principal.

Before the high court, the school contended that the principal should have been held
personally liable for his act and no liability can be fastened upon it for the incident.

The court was asked to consider that the act was of such a nature that the principal
could have been charged for commission of offences under the Indian Penal Code
(IPC).

Justice Yashwant Varma, however, said the court was unable to appreciate the
challenge” mounted by the petitioner school.

“Undisputedly the incident occurred within the precincts of the petitioner institution. The
principle was undisputedly employed by the petitioner. It would thus be liable for all or
any incidents concerning students that may take place within the precincts of that
institution,” the court observed.

Dismissing the petition, the court said, "The mere fact that charges against the principal
could have also been drawn under IPC would not detract from the power of the
commission to award compensation”.
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The deplorable world of child sexual abuse
https://www.deccanherald.com/opinion/in-perspective/the-deplorable-world-of-child-
sexual-abuse-1163397.html

The vast domain of the Internet brings with it several severe challenges, one of which is
Child Sexual Abuse Material (CSAM), commonly referred to as child pornography. The
United Nations recently declared November 18 as the day to spotlight the issue of child
sexual abuse. According to the US-based National Centre for Missing and Exploited
Children (NCMEC), about two million cases of child sexual abuse are reported every
year in India. The challenge is that the creation and distribution of CSAM occur both
online and offline. The lack of reporting and awareness on cybercrime protocol and the
accessibility of Virtual Private Network facilities and end-to-end encryption have become
barriers, circumventing the governments’ and intermediaries’ ability to track such
content. The malicious business of child sexual abuse requires tactful handling
especially with reference to the identification of victims without exposing it in the public
domain. Furthermore, the use of the Internet has become inevitable for children due to
the shift in their learning to online platforms, especially after the Covid pandemic.
According to the India Child Protection Fund’s (ICPF) Report of 2020, millions of
paedophiles, child rapists, and child pornography addicts increased their activities
online during the pandemic

While the Internet appears to be an unexplored territory for children, measures are
required to ensure the safe usage of online content through adult supervision,
counselling, and curriculum modifications for digital literacy, including sections on social
media regulations, cyber safety, and related laws such as the Protection of Children
from Sexual Offences (POCSO) Act, 2012. To combat the menace of CSAM, the ad hoc
committee of the Rajya Sabha, chaired by Jairam Ramesh “to study the alarming issue
of child pornography on social media and its effects on children and society as a whole”
submitted its report in January 2020, recommended that the ministries of electronics
and information technology and home affairs sign MoUs with industry partners to
develop technological solutions such as Atrtificial Intelligence (Al) tools for dark-web
investigation and proactive monitoring of CSAM. Partnerships with blockchain
companies can be undertaken to track crypto currency transactions in the trading of
child pornography content. There is a dire need for capacity building, skill development,
and the upgrading of cyber cell experts and police. Adoption and emulation of best
practices in some states can fast track the resolution of the dangers of CSAM. These
include the Goa government’s tie-up with Google to deploy e-safety modules for school
curricula; Maharashtra Cyber Cell’s initiative of ‘Operation Black Face’ and Kerala
police’s ‘Operation Daddy’ to tackle paedophilia and CSAM. Owing to the transnational
nature of the crime, India, as a South Asian giant, should work towards closer
partnership and cooperation with nations under similar threats to eliminate the creation,
sustenance, and viewership of CSAM. An Online Child Sexual Abuse and Exploitation
(OCSAE) Prevention/Investigation Unit was set up by the Central Bureau of
Investigation in 2019 under its Special Crime Zone. The OCSAE’s recent access to
Interpol’s intelligence and investigative tool, the International Child Sexual Exploitation
Database, is a step in the right direction. A zero-tolerance policy is the only way to stop
the production, circulation, and use of CSAM. The National Human Rights Commission,
in its July 2020 virtual conference on ‘Online Child Sexual Abuse and Child
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Pornography’ cited various reasons for the wide circulation of CSAM, such as a lack of
information and education on sexual expression and the trafficking of children for sexual
exploitation and made recommendations: upgraded surveillance mechanism, improved
inter-state and international coordination, and establishing a national database on
CSAM, to name a few. The NHRC’s complaint management and redressal system
sharply targets the victimisation of children at the hands of CSAM. The world of CSAM
is darker than any of us could have imagined. As per the ICPF’s report, the user base
for CSAM content in India is more than 90% male. Furthermore, the key findings of the
research indicated that Indian men are not ‘satisfied’ with generic child pornography and
demand specific violent and exploitative content. Turning a blind eye to this tragic reality
would only push its victims further. The horrifying sexual acts on children are antithetical
to their innocence and development.
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https://www.abplive.com/agriculture/national-human-right-commission-nhrc-criticized-
states-government-for-blaming-farmers-for-stubble-burning-2261380
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https://jantaserishta.com/local/kerala/nine-qirls-missing-from-kerala-shelter-hnome-nhrc-
issues-notices-to-state-police-chief-1757081

TATIIHRE o el TR AR ToT & i W &l el & HiceadA H Th

3 96 U Al asfFEA & aar g f R W afew S R 81 wlcerA A
R-GR g1 W@ § oIsfohal &1 qereeh, fady Rucy gR @ar aaT & wgr § 6 9
HICCIA &N GRT A 3 & AT & e’ v RO uer Y, S a#d #Alsfar A A @
T d2g o anffAer &1 3wl &gt & 37 & & ag sfdsy & o geamst @
SOl & 3URT §f GSITN| TSE AFAIURR JHEANT o Teh ST H gl foh TAT 9T
%%%mﬂa@rq—gﬁmmﬁr"M%ﬁ@ﬁ@wmqwaﬁ?',a—gm?%
Rl IR & "IAET AR IMAAT TdgR” HT TUH TSCIT THGAT g1 T oTsfohar
376 30 B & T Ay X WY §1" T3 & Afsar Rt &1 Fad: g
forar & o dicerd & FAIH & U 374 6 @ Sl osfehar oradr g 915 81 RuiE
# gl T B, " AR W, 9 YT & Teh T & TR @I Il ST, o oIsfehal o
3T g AT Alet HTRIY TRAT| g1l & ALIAT H PICCIA H 3 ORg P T§
ey g g1" 3T of 9T g fob Afsar Rdiel & @l & 3R @), T gdid
glaT & o Teh IR TR HIToeT, Afgell AT SaRT TV ST & 33T I[§ &
GAdEToT 3R T TIRIe T Al §1 S Srao(e, I A ~a1d famT 3R
STl oAl HATT GaRT ATIAT IIed &, T§ el| dETdR, 3T o el & &I
R F Aifed IRY X gecar WX &7 35 FRas RAE & ary RAic #AFT & a8 o
IdIAT ST ARV o &1 AT «arg faHmeT a1 atel dearor Ifafad & R o
Aaeh $HT Glcadr osfenal @l 38 8 § Hamel # 2|
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Punjab: HiATadl &t & seat 1 Rram gfawm a3, aeafasr
TIANT o AR FY feam Afew

https://www.amarujala.com/chandigarh/human-rights-commission-notice-to-punjab-
government-lack-of-access-to-education-in-border-area-of-firozpur

TS AFAITIRR 3T o AR el & Tl & IHIE & dAEdt a4t 7
goat & fav e glaenst o 3T 9ga $i1 F1 & IR A g9 TWHER F Afed
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https://www.rajexpress.co/india/crossing-the-river-to-go-to-school-human-rights-
commission-notice-to-punjab-government

ST & RIS e 3 Teet & T A R Y @ et Yoot ao & A &
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3T SIRY ST & 3R HIfSAT A 8 3R $1 @l 3118 oA & Hre@ry g &
oAl HT Tgel HJolol A4l & ThelR deh Yol Telell TSl &, T ailehr & AT IR &dalt
gt § 3R 30 a1 R IR TFeiefier Toi=r g1ar & el Tsieh & TR ATegiA s
WWW%WIW%&@HN HI[@RT Al ol 6T & forr § 3R =il
e AT T T35 §1 IR F ST ;=Y T Wal & ¢ Fr gaEar o g g 3k
fAarfaat A odt W e FeiRe g1d &1 g & HAe 50 IRaR ¢ iR FHael Th
TRFY Thel | TR Thel @ JTUEHRr ST aiadl F&T & 916 96l O18 &l &
Fifeh gers & T #er UR oalr AR et Yoot Tl qgd HRFe T

3T & IFER GeRI 1 FHA 30K G ¢ o Tg ol & Qe & 31f@aR 3R
farfaat & SNaad g gFAa & IVER & 9fa g2maed Hr serdiaar gafdr &1 3T
o USld & HE HRIG & AlCH SR & A W g RUIE, HRarg RAE A §
for TR ©ET A Fpol quu 3T ST & foIT 3T e 3oT W g1 AT o
Halea AT & 39 A F 3 garemr G & 6 o8 @ 14 a9 d& $r 37 & Tl
St A1 oo g JifAary e e TR $1 SEaarT g




